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IN THE COURT OF THE DISTRICT JUDGE ::: TINSUKIA 

District:  Tinsukia 

 

Present:  Shri C. Das, 

       District Judge,  

       Tinsukia 

 

TITLE SUIT (MATRIMONIAL) NO.56 OF 2021 

This the 9th day of November, 2021 

 

 Sri Paban Dutta,  

 S/o Sri Krishna Dutta, 

 R/o Bangal goan,  

 PO., PS & District: Dibrugarh (Assam)  

          …........ First Petitioner 

- AND - 

 Smti. Simpy (Das) Dutta, 

 W/o Sri Paban Dutta, 

 D/o Sri Sukhendu Dutta, 

 R/o Ashok Nagar,  

 P.O. & P.S. Makum,  

 District: Tinsukia (Assam)  

        …...... Second Petitioner 
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 The suit came up for final hearing on 1.11.2021 in 

presence of  

Sri P. Seal       ...................... Advocate for the Petitioners 

 

 Having stood for consideration to this day, the court 

delivered the following judgment: 

 

J  U  D  G  M  E  N  T 

 

1. The suit is filed u/s. 13B of Hindu Marriage Act, 1955 

as amended upto date, by the above-named petitioners 

praying for dissolution of their marriage by way of mutual 

consent.  

 

2. It is the case of the petitioners briefly, that both the 

petitioners are at all material times, governed by the Hindu 

Marriage Act, 1955. The first petitioner married the second 

petitioner in accordance with Hindu rites and customs and as 

per the Hindu Marriage Act, at Ashok Nagar, Makum, in the 

district of Tinsukia, Assam on 12th March, 2011. After the 

marriage, the second petitioner came with the first petitioner 

and started to live together as husband and wife at 

Dibrugarh, in the residence of the first petitioner. Out of 

their wedlock, a female child was born to them, who is 
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presently 8 years old and a male child, who is now 4 years 

old and both the children reside with their father/ first 

petitioner. It is further stated that soon after the marriage, 

owing to differences in temperament, habit, taste, thought 

and increasing incompatibility, the relationship between the 

petitioners started to deteriorate. Frequent quarrels resulted 

in between the petitioners with several reconciliations have 

been initiated. But no adjustment which did not, however, 

lasted for any length of time and in order to avoid further 

deterioration of relationship between the petitioners, both of 

them out of free will, had accorded separation on 

11.12.2019.  

 

3. The petitioners jointly, stated that further efforts and 

attempts of their conciliation was initiated by their mutual 

friends and acquaintances to effect an end of differences 

between the petitioners and for resumption of marital 

relationship, but it has not been possible owing to the vital 

differences in temperament and total incompatibility, given 

rise to invincible repugnance which has rendered normal 

married life impracticable and impossible and fraught with 

dangerous adverse physical and mental consequences.  

 

4. The first petitioner stated that he and second 
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petitioner have been separated and living apart for more 

than one year. In the circumstances, the first petitioner and 

second petitioner have mutually agreed and decided that 

there is no point for the continuance of the marital 

relationship and have further agreed upon to dissolve their 

married life. Accordingly, both the petitioners agreed that the 

second petitioner has no any demand from the first 

petitioner as alimony.  

 

5. It is stated that in the circumstances aforesaid, it is 

therefore, desirable and necessary that the marriage should 

be dissolved in the mutual interest of the petitioners. It is 

stated that there is no impediment to the dissolution of 

marriage and the decision to separate and apply for a decree 

of divorce has been arrived at after such consideration and 

after having given the utmost importance to all separate of 

the case.  

 

6. I have heard learned counsel for the petitioners as well 

as, in persons, while making inquiry. The petitioners have 

completed cooling period of six months for reconciliation. 

But at the end of it, both the petitioners appeared in the 

court and filed a joint affidavit, praying for only dissolution 

of their marriage since they could not negotiate for amicable 
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settlement to live together. Upon hearing and perusing 

materials on record, it appears that the petitioners have not 

agreed to live under same roof in any condition. Thus, it 

shows that the marriage between the petitioners is 

irretrievably broken down, which can not be knit again. 

Hence, it is proper to allow their prayer. As such, it is 

ordered that the marriage between the petitioners is hereby 

dissolved on mutual consent.  

 

7. Prepare a decree accordingly.  The suit is disposed of.  

 

Given under the hand and seal of this court on this the  

9th day of November, 2021.  

Dictated & corrected by : 

 

 

           (C. Das) 
         District Judge     District Judge 

    Tinsukia                Tinsukia 

 

          

 


